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[Shri Bhupesh Gupta.]
agree, then n the course of the dis-
cussion on the Address we will not
mix up this subject with other sub-
jects. You please commit to it.

Surz SATYA NARAYAN SINHA:
The Vice-President’s Address is being
discussed in thig House. Perhaps this
is the second or third day. Monday
will be the third day. Already the
matter is being discussed. All that I
have submitted is that if the Chair
feels that the matter is not sufficiently
discussed, certainly she will permit
the House to discuss that matter sepa-
rately. What is the argument over
that?

Surt BHUPESH GUPTA: Why are
you putting this responsibility on the
Chair?

Tee DEPUTY CHAIRMAN: Several
Members of the parties in the Oppo-
sition did represent that there should
be a debate on this subject. I stated
that when the  Vice-President’s
Address was being discussed here, this
matter would be referred to by seve-
ral Members. I think the Home Min-
ister alsg said that if the House was
not satisfied with the reply to that
discussion, then there would be a day
named for special debate. I think that
position is very clear now. We will
be finishing the debate on the Address
on Tuesday evening. After that if it
is necessary, we will make room for
this debate. I think the Minister of
Parliamentary Affairs and the Home
Minister as well have no objection to
it.

Surt BHUPESH GUPTA: 1 agree,
Madam. You have got both the Min-
isters present here. Qur notice of the
motion is pending with you with
regard to Shri Maurya Shri Dasarath
Deb and Shri Biren Dutta. The Home
Minister and the Minister of Parlia-
mentary Affairs are there. Is it not
their duty to get these people out to
enable them to attend the Budget Ses-
sion?

THE DEPUTY CHAIRMAN: That is
another point.
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Sart  BHUPESH GUPTA:  They
should say something about that.

Tae DEPUTY CHAIRMAN: I have
sald that if there is need to have a
special debate, it will be granted to-
the House. o

The House stands
2:30 P.M.

adjourned till

The House then adjourned
for lunch at five minutes past
one of the clock.

——

The House reassembled after lunch
at half-past two of <clock, THE
Vice-CHAIRMAN (Smrt M, GoviNpa
Reppy) in the Chair.
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“Real Swaraj will come not by
acquisition of authority by a few but
by the acquisition of the capacity
by all to resist authority when it
is abused. In other words, Swaraj
should be obtaineq by educating the
masses to a sense of their capacity
to regulate and control authority.”
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[ cartean® wa ‘arfad’]
Fgi q1 fF 3T 1 {397 qree & fiear
fpar war gaifs 5o & & w@Ed,
fag &1 ¥q ¥ WIIaT IART Slo Ao
wo ¥ QT far aar g1 I9H 39
FY faar Fr¢e frcwme 78 ST aFa 9 |
T ITH! ™A@ & freware fFar
war AT fFT gram § freaare fear
TqT g § T8 FAT THT§ | T IFIA
wiT § FT, Uho HTSo Ao fadrat §
FYst FAT AT T WEFT & L I
faaare frar ar | 339 AT aF IaF1
fogam ¥ oF 9 § g I TF
S fagr ar 1 A qEY, St A aET
s fear wrar @ 98 g dfeq qEE @
FrRNgR & qg T | 9 °FF) qAqTE
T, I SAEFE H Ay, T3 g
fafrees A JFFE ¥ 73 @ F8
IR REIAF @I F H avy fFar 1 a8t
& arfag @i & g IA wa gfear
Uedqr ¥ TFAT T | TF AL qET F,
FAF WY T AL A T THAT
F | afFT 7 I fagdTs F18 FaW
AT IIAT TAT AT A 7% T §S9
fegrae ¥ va@t fawar fwar o
a7z g FY &3 ¢ i fe grar |
FFT fregar fear aa, fra 9| @
frera fwar mar o fog a@ & w=
I IR GHFIATT AqT AT @ g | W
IART A A § HAWTE TA A TR
foar ar | A g g9 W o3w AR ¥
T | {9 Frien w2 fifexq faa,
Afew Faz=q fFar afwT g 9y aamn
7T | I FY FeeHS IS AT A @
T ¥ | 99 ot ¥ 9 ¥ v A 3
iy foF BT A gwT a0
ITH ¥ UF AEH! qRT & WX 0F W
303 FT TFIAT 9 W & | T AT
IIEA | TAE LA 3 | co WA ¥
wTET 9T § WY T@E T DI FTHRAT
. [T EERAT | AfFT Y a% wFAHE £Y
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Tz Rregar 98) fFar &1 aFwar | 9
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“Real Swaraj will come not by
acquisition of authority by a few
but by the acquisition of the
capacity by all to resist authority
when 1t 15 abused In other words,
Swaraj should be obtained by
educating the masses to a sense
of their capacity to regulate and
control authority.”
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Dr. GOPAL SINGH (Nominated):
Mr, Vice-Chairman, Sir, I rise to
oppose whole-heartedly the Resolu-
tion brought forward by my esteemed
friend and colleague, Shri Bhupesh
Gupta.

Sgrt BHUPESH GUPTA: “Whole-
heartedly oppose” we never say; we
say “support whole-heartediy.”

Dr. GOPAL SINGH: Before I touch
upon the arguments that have been
‘advanced by Shri Bhupesh Gupta, I
would first like to dismiss the argu-
ment of Shri Vajpayee by his
awn wardg uttered very wigely aunly

yesterday during his gpeech on the

President’s Address. He said while
speaking yesterday during the
debate: —

“ g o1q 5 i F1 g5 af
ZaT § WY wifweara & frdy ot o
99 Y WO a¢ @I g A% faedl
# gg 9 qaAfas weyaear #A
gfawra &1 AGE IT W ]

IR T FTAT AMgT 1

Only yesterday Shri Vajpayee was
supporting the fact of emergency in
this country and was advising the
Government and emphasising the need
to put more heart into the policies of
the Government. But today in this
Hougse he stands up to suggest that the
State of emergency has ended and
that thre period of emergency should
be declared over. Now, with these
words from the mouth of Shri Vaj-
payee himself, I think there is no
necessity for me to labour this argu-
ment any further that there is no need
for the emergency {o continue.

Now, I will come to Shri Bhupesh
Gupta’s arguments. As everybody
knows, Shri Bhupesh Gupta supported
the emergency when 1t wag proclaim-
ed in these words on the §th Novem-
ber, 1962. He gaid:—

“No matter what the Government
does, no matter how many Commu-
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nists are put in prison, the Commu-~
nists, every one of them, the leaders
and the rank and file, shall take
their place and posts alongside our
compatriots in the defence of our
motherland and for the protection of
the honour gnd integrity of our
country.”

Then he went on to suggest how
long he was going to support the Gov-
ernment in the continuance of the
emergency, He gaid:—

“So long as China maintains its
present posture, and refuses to see
the way of reason, so long as—she
persists in the aggression and occu-
pies India’s territory, all-out efforts
for the defence of the motherland
naturally remain the crucially and
central task. Defence efforts not
only mean the efforts on the fron-
tiers, but also in the rear.”

Therefore, for him to suggest this
morning that the emergency situation
is over, that because there is no fight-
ing going on on the frontiers there is
no necessity for the emergency to
continue, is ridiculous in the extreme.
Unfortunately, Shri Bhupesh Gupta
hag pressed into service democratic
arguments to kill democracy. Every-
body knowg that the Communist Party
of India, as Communists elsewhere, do
not believe in any kind of parliamen~
tary democracy and therefore, for him
now to come up in defence of parlia-
mentary

Surt M. N. GOVINDAN NAIR
(Kerala): The question ig whether
you believe in it,

Dr. GOPAL SINGH: I do, certainly
I do believe in parliamentary demo-
cracy with al] my heart, Otherwise I
would not be here; I would be with
you if I were to believe in the Com-
munist theory.

Surr BHUPESH GUPTA: You are a
literary man and literary men never
indulge in such politics and political
attacks.
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Dr GOPAL SINGH I am a literary
person and I am here only by virtue
of that We need parliamentary
democracy even for the defence of our
literature, social] habits, for the
defence of our religion, and for all the
spiritual values we cherish, we need
parliamentary democracy and not the
type of Communism that Mr Bhupesh
Gupta preaches

Surt  BHUPESH GUPTA  Which
type of Communism do yeu like?

Dr GOPAL SINGH The type of

democratic socitalism that the Congress
stands for

THE VICE-CHAIRMAN (SHRT M
GovinpA Reppy) You are losing vour
time, Dr Gopal Singh, you proceed

Dr GOPAL SINGH The unfortu-
nate thing i1s that he has gquoted the
scriptures and I do not want to say
that he 1s a devial, I would only say
that he doeg not believe 1n these
scriptures, yet he quotes them and
speaks 1n defence of democracy quot-
ing constitutional lawyers, the “Times
of India’ and the ‘Statesman’ which
normally he criticises, he has done so
in thig very House and 1t 15 a sad
commentary, I beheve, on his own ron-
victions that he should defend demo-
cracy with that wholeheartedness with
which he does not believe in 1t. The
whole thing 1s that behind this calcul-
ated move on the part of Mr Bhupesh
Gupta there are other reasons, and
very valid ones, and I am gomng to
enunciate them presently, reasons
which prompt him to ask for the
scrapping of the emergency Two
thmgs have happened recently One
15 the recommendations of their na-
tional campaign committee which met
at Hyderabad on February 3, 1964
At thig national campaign comm ttee
resolutions were passed recommend-
g that from February 20 to February
22 nation-wide hunger strikes in front
of factories should be launched, on
March 7 demonstrations throughott
India should be conducted and from
April 6 to April 8 satyagraha should
be offered before Parliament And
following this the future line of action

!
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wil]l be determined by the council of
action that was formcd by the nation-

al campaign committee meeting at
Hyderabad

Now, another thing which I would
like to refer to 1s the article that has
lately appeared in the Chmese com-
munist newspapers, notably the ‘Peo-
ples Daily’ and the ‘Red Flag’ Now
in this 30,000-words article which has
appeared 1n the ‘Peoples Daily’ and the
‘Red Flag’ the Indian Communist
Party also has been rapped along with
the Communist Party of the Soviet
Union, and this 18 what the two com-
mumst papers the ‘Peoples Daily’ and
the ‘Red Flag' have to say about the
people who control the destimies of

the Communist Party of India It
says

“The Dange clique actively sup-
ported the Nehru Government’s

huge budget providing for arms
expansion ”

Mark these words
says

This 1s what 1t

“It sabotaged the great strike by
one mllion people 1 Bombay
against the ruthless taxation policy
Tt s continuing i1ts frenzieq anti~
Chinese activities ”

Now 1in reply to this 1n the Commu-
nist Weekly, ‘New Age’ of February 9,
Mr Ramesh Chandra who 1s the editor
of the newspaper says

“The Chinese leadership’s attack
has come at the same time when the
national campaign commtiee was
meeting in Hyderabad The Chinese
leadership’s attack has come as a
mighty peasants’ struggle begins in
Andhra Pradesh, the precursor of a
new round of peasant battles which
will sweep the country”

Now, this 1s what the Communists
would do mm the very near future and
1t 18 on account of this that they want
the emergency to go so that they can

have their play as they wish and drag
this country into
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Surr BHUPESH GUPTA: You
should teil that we do repudiate that
false article of the Chinese paper.

Dr. GOPAL SINGH, But you have
also suggested that you are doing what
the Chinese wanted you to do, only in
a different Way.

Surt BHUPESH GUPTA: It is a
false article,

Dr. GOPAL SINGH: Now the ‘Red
Flag’ article further says:
“As their renegade features are

revealed, Dange & Co., meet increas-
Ing opposition from the broad rank
and file of the Communist Party of
India. They are now struggling to
rehabilitate the partiy’s glorious and
mulitant revolutionary tradition.”

Now 1t is 1n order to 1chabilitate the
party’s “glorious and m !*ant revolu-
{ionary tradition” thst the emergency
is asked to be scrapped by Mr.
Bhupesh Gupta.

Surt BHUPESH GUPTA: Now the
Chines2 are attacking us, or you are
attacking us?

Dr. GOPAL SINGH: The Chinese
are attacking you on the ground that
you are not doing exactly what the
Chinese want you to do while you are
pleading that you are doing in your
own way what they want you to do
but not in the way that they want
vou to do; you are doing it in your
own way.

Surt BHUPESH GUPTA: Your lite-
rature is not of that type, I believe,
things that you write, allowing this
sort of interpretation,

Dr. GOPAL SINGH: The interpre-
tation is given by Mr. Ramesh Chan-
dera, editor of the ‘New Age’. I have
read the whole article and gathered
the most important pieces out of this
article

SHrr A. M TARIQ: Pieces of Mr.
Ramesh Chandera?

!

state of emergency 676

Dr. GOPAL SINGH: pub-
lished in the ‘New Age’ of February
9

Surr A. M. TARIQ: His pieces.

Dr. GOPAL SINGH: and
foung that this is at the back of his
mind. Mr. Bhupesh Gupta has moved
his Resolution to scrap the emergency
because he does not want that the
emergency powers should be used
against his party. He very well
knows that the emergency powers
taken by the Government have been
used very scrupulously, and he has
himself, this morning, complimented
the Government for having released
most of his colleagues from jail. There
are only about 15 persons in Maha-
rashtra who are in jail.

surt BHUPESH GUPTA: Still 29 in
Tripura out of a little over 50 includ-
ing 8 ML.As. and 2 M.Ps,

Dr. GOPAL SINGH: Whether they
are 15 or 50 does not detract from
my

Smri BHUPESH GUPTA: Detenus
alone, and they are 29 in a little place
like Tripura.

Dr. GOPAL SINGH: Whether they
are 15 or 50 does not detract from my
arguinent. My argument is that the
emergency powers taken by the Gov-
ernment have been so scrupulously
used that even Mr. Bhupesh Gupta
had to pay compliments to the Gov-
ment for having released them.

Sart BHUPESH GUPTA: I never
paid compliments; don't say this
thing. I say this. Government should
be .

Tre VICE-CHAIRMAN (Sart M.
Govinpa Reppy): Mr. Bhupesh Gupta,
you are taking away the hon. Mem-
ber’s time by too many interruptions.
Dr. Gopal Singh did not interrupt
you,

Surr BHUPESH GUPTA: Then why
say I have complimented them? Do
you think I should pay compliments
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to them for keeping our people four-
teen months in jail, colleagues lil-=
Ramamurti ang others.

Dr. GOPAL SINGH: He does not
pay compliments openly; he only
does so covertly, by implication,
and the compliments emanate from
his suggestion that the Govern-
ment have used these powers so
scrupulously as to leave only about 50
of his colleagues in jail.

Surr BHUPESH GUPTA: Just a
correction; I never said it. I said one
thousand people were arrested. And
now they have come to the conclu-
sion .(Interruptions) Evern this
cussed Government has come to the
conclusion that nine hundred could
be released. Still you are retaining
51 as hostages.

Tee VICE-CHAIRMAN (SHrr M.
Govinpa REpDY): You have the right

of reply, Mr, Bhupesh Gupta. It is

very unfair on your part to go on

interrupting him. ‘
Surt BHUPESH GUPTA: No, Sir;

I have got a right to go on interrup-
ting him for this reason. Farlia-
mentary rules say that he cannot put
words into my mouth which I did not
utter. He can say anything he likes,
things of his own.

Dr. GOPAL SINGH: You have the
right of reply and you can rebut these
things. I have onlv <uggested that
even if the Government has still kept
51 persons under detention they have
released more than 900 detenus during
the last one year.

Sarrr BHUPESH GUPTA: After one
year,

Dr. GOPAL SINGH: As such it is
clear that the Government has not
used these emergency powers for its
own benefit or to stabilise its own
position. Tt has kept in jail only such
people who are a danger to the State.

Surt BHUPESH GUPTA: Fifty-one

communists.
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Dr. GOPAL SINGH: I would now
cite an instance from the performance
of the Communist Ministry in Kerala
whep they were in power only for a
brief period of ten months. Only
during the last Sess.on, the Home
Minister. Shri Nandaji gave figures
in this very House. He said, “In
Kerala, where the Communists ruled
for a brief period, between June 12
and July 31, in the year of grace 1958,
they arrested 14 lakh people. There
was firing by the police six times kil-
ling 15 persons and injuring many
more. There were 71 lathi charges
and 100 cane charges.” Now, with
this record which the Communist Gov-
ernment in Kerala had, it does not
lie in the mouth of Mr. Bhupesh Gupta
to stand up and say that because his
51 colleagues are still in prison, there-
fore the emergency powers should ba
scrapped.  (Interruptions). Nothing
that can be used against you you will
ever listen to. The truth of the matter
is that g situation existed at the time
of the proclamation and the emergency
that avose then continues even today.
In fact, the conditions have in a way
deteriorated. In the first place our
relationship with Pakistan has deter-
iorated to this extent that Mr. Bhutto,
the Foreign Minister of Pakistan,
thundered in the United Nations
Security Council that if no settlement
to their own advantage could be
brought about very soon it would not
be possible for them to control the
forces that were unleashed by them
about fourteen years ago.

With thig thunder from Mr. Bhutto
and with the talk of Jehad going on
in the Pakistan press, with all that we
have seen happening in East Pakistan
and with the flow of refugees into
our country, the communal situation
that has developed as a result of what
happened in East Pakistan, and with
the active propaganda carried on by
the Chinese Government, especially
by Mr. Chou En-lai in Africa and
Asia, against this country, and by
their coming to political and trade
arrangements with France and Bel-
gium and with Britain
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that got to do with emergency?
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Dr. GOPAL SINGH: It has got very
much to do with emergency.

Surt BHUPESH GUPTA: Except
the Punjab Government.
Tae VICE-CHAIRMAN (SHrr M.

Govinpa ReDDY): Let him proceed.
He has only one or two minutes.

Dr, GOPAL SINGH: In the face of
all this, to suggest that the emergency
has passed and that there is no neces-
sity for 'its continuance is to advance
a ridiculous argument. The situation,
in fact, today ig that we need to be
more vigilant on our borders, both
the Chinese borders and the Pakistan
borders. There is need to build up
the psychology of the people that the
Government is actively pursuing the
-aims which were in their mind before
they took over emergency powers.

Sir, some of the leaders of the
Opposition, especially Babu Ganga
Sharan Sinha, remarked yesterday that
some of the P.S.P. leaders, who were
arrested under the Defence of India
Rules, should have been arrested
under some other Act. Similarly, our
esteemed friend, Mr. Kureel, put up
the case of Mr Maurya, an es-
teemed Member of the other House.
The thing is whether they were arrest-
ed under the Defence of India Rules
or any other rules does not justify the
scrapping of the emergency. If one
or two persong are arrested and put
behind the prison bars because they
have incited people to violence or be-
cause they have chosen to demonstrate
before the people their heroism in
breaking the laws which they them-
selves have here in Parliament fram-
ed, then I think it only justifies the
continuance of the emergency rather
than the scrapping of it.

Tue VICE-CHAIRMAN (Smrr M.
Govinpa REeppy): You have to con-
clude now, Dr. Gopal Singh.

Dr. GOPAL SINGH: One minute.
It it is the intention of the leaders of
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the Opposition to galvanise the Gov-
ernment into further action, and if it
is the intention of the leaders of the
Opposition to ask the Government for
more than what they are doing, then,
of course, I welcome this suggestion
and this prodding because every Gov-
ernment, whatever its colour and how-
soever good its intentions, needs prod-
ding at times,

And, thérefore, I welcome the sug-
gestion that Mr. Gurupada Swamy
made this morning in the House that
while the emergency should continue,
it should not be used against our poli-~
tical opponents and that more and
more efforts should be made to galva-
nise the defence effort. This, of
course, nobody would object to. But
to suggest that the conditions have so
changed, or the conditions are so nor-
mal, that the emergency should go is,
I think, extremely dangerous and
should not be acceded to. Thank you.

Surr A. D. MANI: Mr. Vice-Chair-
man, I rise to give my very qualified
support to the Resolution moved by
my hon. friend, Mr. Bhupesh Gupta.
When I say that I would give quali-
fied support, I mean that I would like
the emergency to continue in the bor-
der areas of India. My own sugges-
tion to the Government would be that
the emergency should be restricted to
one hundred miles from the border,
and that in the rest of India the
Defence of India Act should stand
nullifieq and that the emergency
shoulq be repealed. When I made
thig suggestion last year, there was
a good deal of amusement in this
House. I had said that the emergency
should be restricted only to the border
areas. Later T found that no less a
person than Mr. Motila] setalvad, the
Attorney-General, publicly supported
that point of view, and he has come
to the conclusion that the emergency
should now be restricted only to the
border areas of the country.

Sir, T would like to draw your atten-
tion to article 352 of the Constitution.
Under that article there is no obliga-
tion on the part of the Government
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to declare emergency in the entire
territory of India. The article says
very clearly that “where the Presi-
dent is satisfieq that 5 grave emergency
exists, whether by war or external
aggression, in any part of the terri-
tory”, 1t does not necessarily mean that
the emergency should be confined to
the whole country and not to any part
thereof. . ., .

Diwan CHAMAN LALL: The emer-

gency may be in any part of the
country.
Sarr A. D. MANI: It is

open to the Government, under article
352, to issue an order saying that the
emergency is in existence in such and
such part of India and there would
be no objection against such an emer-
gency order not being declared in the

rest of India. |

|

Sir, my submission to the House is
that the emergency and the Defence
of India Act can be justified only by
the continuance of a state of war bet-
ween China and India. |

SHrr P. N. SAPRU: What
Pakistan?

v

about

Surr A. D. MANI: 1 would come to
Pakistan. ] would like to say that
both in regard to Pakistan and China
there is no state of war at present.
The country of Pakistan is represented
in Delhi by its Embassy. The country
of China is represented by its Em-
bassy. Our officials attend receptions
at the Chinese Embassy on ceremonial
occasions. Sir, with the state of war
existing I could understand the Gov-
ernment coming forward and saying
that the emergency should be pro-
claimeq and should be retained all
over India.

Sir, I would recall to this House
what the hon. the Law Minister, Mr.
Sen, while speaking in the other
House in support of the Defence of
India Bill. had stated on November
21, 1962. He said:
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“But it must nevertheless be
emphasised that one supreme ob-
Jecuve will underline all our efforts
while we pass this law here and that
is the supreme will of the nation,
to win the war and to defeat the
Chinese invader. Let us not forget
that supreme objective even for a
moment.”

This hardly expresses .ne supreme
objective which mi ¢ underline not
only this measure vut also every rule
that we frame here, that is, the
supreme objective of victory. Sir, I
would like to ask the House, I would
like to ask the members of the Gov-
ernment whether they are are keeping
that, dhiectine efere Ynemseives 1o
which the hon. Mr. Sen made a refer-
ence in the other House. What has
happened to it? Both the Govern-
ment and the country have been con-
ditioned to accept the humiliating
surrender contained in the Colombo
Proposals. There is no state of war
between India and China at present.

My hon, friend, Mr. Sapru asked me
whether the state of war exists with
Pakistan. Pakistan has been continu-
ing . ..

Surrt P. N. SAPRU: It might lead
to a war.

Surr A, D. MANI: . its belli-
gerent attitude towards India for the
past fifteen years. It is not a state
of war. It has been a state of very
strained relationship with our neigh-
bour.

Sir, it is not fair for the Govern-
ment to continue the emergency
legislation particularly when the need
for that emergency has passed. I can
quite understand the Home Minister
coming and saying that in the NEF.A,.
in the border areas, there is need for
some special regulation to maintain
peace and tranquility and to see that
espionage activities are not tolerated.
Even then I would not like the
Defence of India Act to be enforced
there. I woulg like a modified form
of the Defence of India Rules to res-
trict the liberties of individuals in
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[Shr: A, D. Mani]
that area. I woulg like to say this
that in the Defence of India Act a
serious inread has been made into the
fundamental rights of the citizens by
not permitting the provisions of arti-
cle 32 of the Constitution in opera-
t.on as long as emergency is enforced.

3 pM.

The Supreme Court has held and a
reference has betn made to th.s mat-
ter by my hon. friend, Shri Bhupesh
Gupta, that Article 22 stands and so
also the Fundamental Rights and that
as soon as the emergency is lifted, it
will be open to any citizen who feels
that his liberty has been unnecessarily
taken away by the Government
during the period of the emergency
to go to a court of law to vindicate
his position and to claim damages,
if necessary, from the Government.

Surt BHUPESH GUPTA: We shall
be entitled to Rs. 50 lakhs as a mini-
mum.

Surr A, D. MANI: My  second
ground for asking for relaxation of
the condition of emergency is that in
the various States of India, the De-
fence of India Act and the Defence of
India Rules have not been administer-
ed 1n the manner in which the Parlia-
ment wanteq them to administer. I
have myselt brought to the notice of
the Home Minister the extraordinary
case of misuse of the Defence of India
Rules in Maharashtra. In the city of
Nagpur, a newspaper published on
one occasion that a police constable
who had asked for leave from attend-
ing a parade felt fatigued, fell down
and died subsequently. He was taken
to the hospital and he died subse-
quently. Immediately the Govern-
ment proceeded against the newspaper
and the editor under the Defence of
India Rules. The man was produced
before the Court and a bail of Rs. 5,000
was demanded from the person con-
cerned for just nublishing a news
item which was true and which the
police did not deny. T have brought
the matter to the notice of the Home
Minister at a meeting of the Home
Affairs Consultative Committee. 1
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believe the Homes Miaister took im-
mediate action but so immediate was
the action that he {ook that the Gov-

ernment of Maharashtra persisted
with the prosecution in the city of
Nagpur for weeks after the Home
Minister said . . . »

Surt B. D. KHOBARAGADE:
(Maharashtra) : For months
after

SHrr A. D. MANI: For months toge-
ther. It was only after a number of
us went and spoke to the people con-
cerned in Nagpur that the case was
finally withdrawn. 1 think in the c=se
of a large number of people who have
been detained under the Defence of
India Act, local prejudices, State pre-
judices, political exigencies—all these
have played a part . . . .

Surt BHUPESH GUPTA: Personal
grounds.

Surt A. D. MANTI: in send-
ing persons to jail. I know of one case
where an M\L.A. was detained, where
a person who contested in the Vidhan
Sabha election was detained in prison
just because he had filed an election
petition against the Congress candidate.
I do not therefore see any need for the
(Yovernment exercising these extra-
ordinary powers under the Defence of
India Rules for purposes not connected
with the security of India or defence
against external aggression.

The third point T would urge before
the Government ig that in our country
the roots of democracy have not gone
too deep in our soll. We are experi-
menting with the parliamentary insti-
tutions and we have done so with
remarkable success for the past fif-een
years. An emergency legislation
always breeds a narrow spirit of into-
lerance and we do not want our State
Governments and the Central Govern-
ment to be conditioned in an atmos-
phere of emergency ‘of the kind which
often prevails in the State of Indonesia
ang other parts of South East Asia.
We woulqd therefore like the Govern-
ment to return to normaley. If there
is any question of waging war against
the Chinese, the country will be pre-
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pared to support emergency legislation
in the form of an ordinance and this
House as well as the other House will
give its ready consent to such emer-
gency legislation. '

I would like to say here that one of
the tests which is generally applied
to decide whether a state of emergancy
exists is whether elections and by-
elections are held, which is one very
firmm test to find out whether condi-
tiong of norms'cy have returned to
this country. The Election Commis-
sion held many by-elections. ... (Inter-
ruption,) The other is the continuance
of corruption without any check in
the various States which is also go-
ing on. That is ancther test of emer-
gency which seems to have weighed
very heavily on the minds of the Gov-
ernment but the Flection Commission
held many by-elections in abeyance
as soon ax the emergency was declared
but now elections are being held with-
out let or hindrance all over the
country and both the partiese are
allowedq to state their points of view
in the elections. When elections are
allowed to be held, when the press is
allowed to say what it likes . . -

Dr. GOPAL SINGH: That shows the
maturity of the authorities. !

Sart A. D. MANTI: .
should there be on the Statute Book a

Tegislation which has been misused in '

particular cases by the State Govern-
ment?

I am going to the other point that I
wanted to make when I was interrupt-
ed, namely, that we must show to the
whole of Asia—angd this is our respon-
sibility-—we must show to the whole
of Asia that we would not rely on
repressive legislation to control this
country. Normal conditiong have re-
turned and there is no point, there-
fore, in continuing the emergency or
the Defence of India Act over a good
part of it excepting as I said, within
one hundred miles of corridor which
I woulg like to suggest between the
border and the area where the Defence
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Finally, I should like to say that ¥
the Government of India had wused
the Defence of India Act for purposes
of the economic consolidation of our
country

Suri ARJUN ARORA: Will the hon,
Member make it clear whether the
territory will run from land frontier
or also from the sea frontier?

Surr A. D. MANI: Where our sup-
posed enemies are situated. Burma is
not our enemy. It will not be on
the Bay of Bengal. Neither Egypt
nor any country of Africa is an
enemy. It will not be operative in
the Arabian Ocean area. It wil]l be
on the borders of Pakistan on the
borders of Chinag that I want the
emergency to be maintained.

Sarr N. M. LINGAM  (Madras):
What about the Chinege submarines
in the Indian Ocean?

SHrt A. D. MANI: T am very glad
that my friend, Shri Lingam, has gsk-
ed me this question. His own Minis-
ter, the Defence Minister, stated she
day before yesterday on the floor of
the House that there are no sub
marines in the Indian Ocean and that
he has not heard of any submarines.

Sarr ARJUN ARORA: Are 7you
satisfiled with that statement?

Sart A. D. MANI: Whether I an,
satisfled or not will be revealed when
the Budget comes up and I will pro-
duce material on the subjéct.

Drwan CHAMAN LALL: Is there
not any danger of the Chinese sub-
marines coming into the Indian
waters? Does my hon. friend give
us a guarantee that there will never
be any Chinese submarines in the
Indian waters?

Sert A. D. MANI: The hon. Mem-
ber knows that the Government of
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India has taken the aid of the Seventh
Fleet. I make that statement here
that the Seventh Fleet is on the
Indian Ocean area with the consent
of the Indian Government and so long
ag the Seventh Fleet is there, we
need not be afraid of the Chinese
submarines,

Suri ARJUN ARORA: Unfortunate-

ly for you, you are not the spokes-
man of the Government of India.

Serr A. D. MANI: I would like to
say further that the Dborder areas
perhaps require some special measure
of safety and if necessary, the Gov-
ernment of India can bring forward
an amendment repealing g good part
of the Defence of India Act and re-
taining that portion of the Defence
of India Act which is necessary for
the maintenance of the safety in the
border areas.

I mention one point and that is, it
the Government had used the powers
under the Defence of India Act for
economic consolidation, they could
have come and said: “This is still
emergency, it is an economic emer-
gency, we want to mobilise the re-
sources of the nation’. They have
not done so0. There has been a short-
fall in the agricultural] production.
The States are run by the Congress
Party. They have not been able to
enforce those powers under the
Defence of India Rules on their own
State Governments on  accounts of
their party difeulties. The Defence
of India Act and the Rules have been
enforced against their political op-
ponents and it is very unfair to keep
anvy person without trial and without
giving him an opportunity of stating
‘his case as he could have done under
the Preventive Detention Act under
Article 22 before a Court. I there-
fore feel and 1T am sure the hon. Home
Minister is a democrat bv tradition.

Sarr BHUPESH GUPTA: Say come-
thing about the 18th Amendment.

[ RAJYA SABHA |

state of emergeney

Surri A, D. MANI: I have got so
many amendments. [ have already
said that the Eighteenth Amendment
is also there. 1 said that the Home

Minister is a  democrat and
I do hope that now that
nearly two years have passed

since the emergency was declared, the
Government of India will see it fit to
come forward and rescind the emer-
gency as far as a good part of India
is concerned and if it comes forward
with a Bill to protect the safety of
the border areas, this House will
agree to give all the support that that
measure deserves provided that mea-
sure retains the provisions of the
Preventive Detention Act in regard to
the liberty of the individuals who
may be arrested under that measure.

Surr LOKANATH MISRA: Mr.
Vice-Chairman, when fourteen months
back this august House and the other
one vested the Government with the
emergency powers, they had expected
from this Government, not a policy
of appeasement but strong measures
to wipe out the scar of humiliation.
On the contrary, 1t has been a policy
of platitudes and appeasement. I
would, in this connection, narrate a
story that I read about twenty-five
years back, a story which has some-
thing to do with fhe declaration of
this emergency. There was a cowboy
who took his herd of cattle to graze
near the jungle. To find out whether
he could get aid if at any time he
was attacked by a tiger, he used to
shout out for help. Twice he did it
and twice he got people rushing re-
peatedly from the nearby villages.
But when he shouted the third time
there was no help coming, but actual-
1v he got an attack from a tiger and
the tiger ate him up. At the present
time we =ve continuing thig emer-
gency without a gense of emergency
in the people. That is why I narrat-
ed this story. If we make che people
too much acclimatised, too much used
to this emergencv, without themselver
having any possible sense of emer-
gency, then that is g wery bad thing
for the nation and for the Govern-
ment, becayse
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Surr M. P. BHARGAVA (Uttar Pra~
desh): Mr. Vice-Chairman, on a poimnt
of clarification. May 1 ask my hon
friend, Shri Lokanath Misra, whether
the fear of the tiger has gltogether
gone?
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SHRT LOKANATH MISRA: The fear
of the tiger certainly is there even
now, but it seems the ruling party
has got out of that fear. The people
should feel that the danger is there.
I will come later on to show how the
ruling party behaves. You don't
worry about it now. It is coming up.
When the people think that thare is
justification for the emergency, the
ruling party forgets about it. While
it should have been the duty of the
tuling party to make the peopie be-
lieve that still the emergency con-
tinues, from the behaviour ¢f the
ruling party it appears that they are
not very much afraid of the sitiation
that is on our border Well, [ will
come to that,

Firstly, as hag been stated There,
normalcy has come in as is
apparent from the action of the Gov-
ernment because these by-elections
are being held normally. Wharever
there are vacancies these by-elections
are being held normally. Secondly—
cour communist friends may not agreé
in that view-—those of the pro-Chin-
ese 'obby for whom these emergency
Powers were mainly meant, have been
released during the tenure ¢t the
present Home Minister, Thirdly, all
legislations which are controversial,
shou'd not be brought in during the
period of emergency. But they are
being brought in. So the verv ictions
of the Government, the behaviour of
the Government, have made the peo-
p'e believe that the Government do
not believe in any emecrgencv. The
Seventeenth Amendment to the Cone<-
titution, the Bi'l provosing that
amendment, is a controversia Bill
and it is being opvos~d bv the
Swatantra Party as well ag bv the
Jan Sanch  And the Swatantrz Partv
is definitelv the cecond largest party
now. next only to the Congress Party.

1077RS—4.
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So naturally in the country a very
great section of the people is zgainst
this legislation, All the same this is
being brought in during the period of
emergency and thereby they are giv-
ing the impression to the peop'e that
they are taking undue advantage of
the extra powers that they have.

During the emergency our leaders
talked from house-tops about gauste-
rity.

AN. Hon. MEMBER.
allowance of Rs. 5,000|-.

Travelling

Suert LOKANATH MISRA: That
has already been said. I will say
something that has not been said. We
had the privilege of having the Con-
gress session in our State of Orissa,
at the State capital, Bhubaneswar.
If anybody would have observed the
way money wag lavish'y spent there,
he would have taken it for granted
that it was

THE VICE-CHAIRMAN (Smri M.
Govinpa REDDY): It only shows you
are a hospitable people.

Surr LOKANATH MISRA: If wa
had spent it from our own pockets,
I would not have minded it. That
was not the way it was spent. Those
contractors spent it and that great
tamasha was staged by the contrac-
tors along with the ruling party, dur-
ing the emergency. During the
emergency what we need most is to
make the State Governments believe
that there is this emergency. But for
arranging the Bhubaneswar session of
the Congress the entire State Govern-
ment machinery was probab'y geared
up to . . .

Sarr BHUPESH GUPTA: And the
contractors most hospitable to the
Ministers!

Surr LOKANATH MISRA: The
who'e State machinery was geared up
to arrange that session of the Con-
gress, for the Congress. for the ruling
party. As many as 7,000 bulbs were
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burnt and 5,000 tube lights were burnt
at the pandal. But all that does not
seem to have given any light to the
ruling party. If that had given them
light, they would have seen that the
time has come when the emergency
should go. Thank you.

Surt N. SRI RAMA REDDY (My-
sore): Mr. Vice-Chairman, the Re-
solution of my esteemed friend, Shri
Bhupesh Gupta, reads in this way.
For the benefit of hon. Members 1
would like to read it out, because it
has caused a lot ot confusion in my
own mind,

“This House is of opinion that
having regard to the improved
situation in the country the state of
emergency should now be ended.”

1 would like the House to kindly
mark the words: ‘“having regard to
the improveq situation in the country”.
He speaks as if it was the internal
situation in the country that was
mainly responsible for the declaration
of emergency in this country. Here
is a misleading Resolution. It is high-
ly misleading, I do not know why it
is so. It cannot be that a very com-
petent and able person like Shri
Bhupesh Gupta was not able to see
the reasons for the emergency. Even
if he knew them, maybe he did not
want to state them specifically in so
many words, He wants this Resolu-
tion in this way so that innocent peo-
ple may say- What is the immediate
provocation m the country for the
emergency? Certainly within the
country there is no immediate provo-
cation for an emergency of this kind.
Secondly, my hon_ friend would like
to appear to be right. This is my
reading of the situation. Otherwise
he woulg have made it clear. Of
course, in his speech he made it clear.
What did he say in his speech? There
it was different. The emergency can-
not be thought of except in the con-
text of the Chinese attack in NEFA
ang Ladakh., If he was thinking of
the emergencv arising out of NEFA
and Ladakh, if he thinks that they are
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the reasons which were responsible
for the declaration of emergency, 1
ask him: Do those reasons exist any
the less today? Aggression has not
been vacated. I do not know which of
these two reasons is his reason. I do
not know whether he wants to hide
the real reason behind it and wants to
appear before the ordinary public that
he is right in his Resolution, Which
of these two reasons is responsible for
this Resolution, I cannot say.

Anyway, he has come out with this
Resolution. He satisfles himself with
the argument that the unilateral
cease-fire has come to stay for fifteen
months and that there is no immediate
threat, no turfner threat irom Thina;
that the cease-fire is consolidated.
These were some of his own words.
Though I cannot quote them verbatim
I would like to repeat them for the
benefit of my hon. friend and ask him
whether he believes these things.
Since the situation has improved from
the point of view of deployment of
forces there is no more need for emer-
gency. That is what he argued out 1n
hig brilliant speech. What he consi-
dares to be brilliant. Therefore.

Surt BHUPESH GUPTA: 1 do not
consider it to be brilliant at all.

Serr N. SRI RAMA REDDY: It is
very difficult for us to understand the
intentions of the mover of this Reso-
lution; it is impossible for us to make
out what exactly he means. He thinks
that there is no more threat so far as
India is concerned, threat of external
aggression. He has completely for-
gotten that a very large portion of our
territory in Ladakh is under the occu-
pation of the Chinese; Bara Hoti is
hanging fire and even in NEFA our
forres are not able to go right up to
the McMahon 1line, Longiu and
Thagla Ridge are stil! in dispute and
are under the occupation of the
Chinese, He forgets al] these and per-
haps thinks that all problemg with re-
gard to the Chinese recent attack of
India
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Sart LOKANATH MISRA: You
want to coniinue the emergency for
writing letters to the Chinese Prime
Minister,

Surr N. SRI RAMA REDDY: 1t is
not merely writing letters; it is some-~
thing more than that. Anyway, this
is the fallacy behind this Reso ution.
Let me make it absolutely clear that
there has been absolutely no improve-
ment in the situation created by the
Chinese attack on our soil. There is
absolutely no improvement. If any-
thing, the situation today is worse.
This is what should be understood
clearly. Having said this much, let me
see what is the stand that the Opposi-
tion takes. We do not know whether
the Opposition speaks with ‘one voice,
with one mind or with different
minds. Mr, Vajpayee wants the
emergency to continue in partial areas
and Mr, Mani also wants that way.
Mr. Gurupada Swamy was complaining
that the emergency measures have not
been ruthlessly enforced as they ought
to have been enforced. Someone is
complaining that the measures have
not been ruthlessly enforced while
somebody else is complaining that in-
dividual liberty is curtailed. In the
interests of the State which ig the
fountain source of law and will—-as it
is stated in the North Block of the
Secretariat—it is necessary that for
the sake of the State, for the sake of
sovereignty, for the sake of kesping
the integrity of our soil intact we
have to curtail and we have to agree
to the curtailment to a certain extent
of our liberties. This is not fcr all
time to come; liberty is not going to
be taken away for all time and demo-
cracy is not going to be suppressed.

Before I proceed further in this
matter, I would like to draw the at-
tention of the hon, House to the situa-
tion that exists today. and the gitua-
tion that existed about the 26.h of
October, 1962 when this emergency
was declared. China and India were
friends from times immemorial. We
never thought, young India never
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thought, independent India  never
thought that the borders vis-a-vis

China should be a very guarded and
protected affair. It was never thought
so. The friendship with China was
taken for granted. It was so for
thousands and thousands of years and
it continued to be so even after this
present Peoples’ Republic of China came
into being. We cultivated assiduous-
ly their friendship and we were the
first to recognise the Peoples’ Republie
of China, We gave all the respect
and consideration due to a great
neighbour and we sponsored the cause
of China in the United Nations. We
expected g similar response from
China. We never thought that the
Chinese were perfidious and deceitful.
If this is a mistake, I am sorry I can-
not help it but anyway, this is what
happened. They came to power in
1949 and within a year of their
coming into power, in 1930, there was
aggression against Tibet. Our Prime
Minister wanted to interfere but he
was snubbed and he was told that it
was no business of his to interfere.
Between 1950 and 19854, all sorts of
attacks were made on India. Very
perfidiously they were preparing and
they were premeditating to attack
India and occupy the Indian soil.
Some sort of agreement was entered
into with China, when the Prime
Minister of China came to our country
in 1956, with regard to Tibet. There
were cries of “Hindi Chini Bhaj Bhai”
from housetops. The Panchsheel
agreement was entered into guarante-
eing the sovereignty of each State, All
that was done but soon after Mr. Chou
En-lai returned to his country, he
made an attack on India and started
building the Aksai Chin road and then,
year after year, day after day, night
after night, advances were made into
our territory and our territory wasg
occupied. This is a matter of history
and we have got to take that into con-
sideration. i

Having seen how China was mis-
behaving with us, we also prepared
ourselves and ultimately towards the
close of 1960 or so our posts were ar-
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rayed against those of China in
Ladakh, We also started building up
what are called military posts and we
stood face to face with the military
posts of chinag and without an attack it
was impossible for the Chinese forces
to proceed any further, Another inter-
national event of grave importance
took place then; a grave crisis develop-
ed round about Cuba and the Carri-
bean Sea and this deceitful neighbour
of ours, great though he was, took ad-
vantage of the world situation, the
world crisis that was developing and
attacked us on September g8, 1962 He
committed unabashed aggression on us.
This is the story of Chinese aggression
in India and the subsequent events are
very well known to you and so I need
not repeat them, In those circum-
stances, somewhere about the 26th
October, 1962 the emergency was dec-
lared. It was unavoidable and we
took a pledge. All the Members be-
longing to the opposition and their
leaders were party to the great pledge
that we took in this Parliament, in
this House and in the other House.
The pledge was:

“With hope and faith, this House
affirms the firm resolve of the
Indian people to drive out the
aggressor from the sacred soil of
India, however long and hard the
struglle may be.”

Sunr B. D. KHOBARAGADE: But,
what hag got that to do with this Re-
solution?

SErr N. SRI RAMA REDDY: In
order to put this pledge into practice,
it was necessary, absolutely necessary,
that conditiong within India should be
created in such a way that the Gov-
ernment wag enabled in every respect
to carry on this strengthening process
with regard to defence, civil defence,
production and in other ways, It was
necessary that the community’s life
should be prepared for the strengthen-
ing of internal defence as well as to
face external aggression. With this
view the emergency wag declared, not

[ RAJYA SABHA }

state of emergency 696

with g view to curtailing the liberties
of the individuals. That was not at all
the intention. The intention was to
prepare the countiry thoroughly know-
ing, as we did, that China was a
mighty enemy. Unless efforts of
such a character were made, it would
not be possible to defeat the enemy
and drive him out., In this connec-
tion, I would like to remind my hon.
friend, Mr, Bhupesh Gupta,

Tue VICE-CHAIRMAN  (Smrr M.
Govinpa Reppy): Mr, Sri Rama Reddy,
your time is up.

Surt N, SRI RAMA REDDY: Just a
minute or two more, Sir,

Surt BHUPESH GUPTA: And I do
not need any reminding,

Surt N, SRI RAMA REDDY: Sir, on
8th December 1962 Mr. Bhupesh
Gupta made this statement in this
House:

“Again finally I assure the House
that whatever pain you have caused
us by the arrrests of our colleagues
and comrades, whalever may be in
store for us in the days that lie
ahead, however repressive the
posture of the Government may be
in certain quarters, however mis~
guided the Government may be 1in
taking certain misguided actions
against us, we have charted our

course . . . —

Please note the words “we have

charted our course”—

“ ... and we shall proceed to
advance along this thing, the course
of national defence, the course of
national unity for the purpose, the
course of regaining the honour
of the country, the course of making
our territorial integrity secure, in-
violable and invincible, Even if you
throw us away, push us aside, I tell
you on behalf of my party, here
again in all solemnity, as we close
this chapter of the Defence of
India Bill, we shall time and again
seek place alongside you at this
hour of crisis.”
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Is he seeking place alongside us here
when we are striving to strengthen
the defence of the country and to
throw out the aggressor from the
couniry? He is wanting the emer~
gency to be lifted immediately; for
what purpose? Even according to hisy
own statement there are just 51 people
in prison today; not even one in a
crores, Do you still call this abushe ot
emergency powers? You must have
complained that emergency measures
have not been rigorously enforced with
a view to increasing production all
round, in every factory, in every field
and in every office. That should have
been the gpirit that should have been
shown by the hon. Member. Instead,
he comes here with the plea that the
emergency must be lifted.

Tare VICE-CHAIRMAN (Ssri M
Govinpa REDDY): You have to conclude
now,

Surr N. SRI RAMA REDDY: I seem
to be having no time, I am rather
confused because I had prepared so
much and I have not been able to say
all that T wanted to say.

Suarr BHUPESH GUPTA:
help you with a little clarity?

Can I

Sert N. SRI RAMA REDDY:
Finally Sir, the emergency is there
and it gives legal sanction for unity
and direction of action at all levels of
the life of the community to meet the
situation. There is streamlining of
the entire purpose of administration
and legislation for strengthening and
achieving the objective. The sup-
pression of fundamental rights is only
a minor part of the entire job. The
fact of the matter is, China is a very
very dangerous country. It is not only
known to India but it is known to the
entire world, They have great am-
bitions; they have.ambitions of restor-
ing the former Chinese empire. Thev
have an eye on the Indonesian ofl; they
have an eye on Thailand’s rice; they
have an eye on India’s independence,
they have an eye for domination. Thevy
do not believe in peaceful co-existence
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as you and I do, Mr. Bhupesh Gupta.
They believe that war is a weapon for
the establishment of g Communist
State in the world where China—not
even Russia-——would be the biggest
Communist State ruling the entire
world. That is the ambition of China,
the wicked ambition of China. It has
got to be ended and for ending this
wicked ambition of China, if an emer-
gency is declared he should not
grudge; we should not grudgs and the
entire country should be behind the
Home Minister and the Government
of India in seeing to it that the aggres-
sion is vacated from every inch of
the soil. It might take time: it may
take a hundred years and if it i3
necessary we shall even curtail our
indepedence, our fundamental rights,
our civil liberties, anything that is
necessary for getting rid of the aggres-
sion for which you and I have taken a
pledge in this House,

Thank you very much,

Surr B. D. KHOBARAGADE: Mr.
Vice-Chairman, Sir, I support the Re-
solution moved by Mr. Bhupesh Gupta
because in my opinion the circum-
stancegs which warranted the declara-
tion of emergency in this country no
longer exist, Sir, I would like to re-
call the situation when the emergency -
was declared., At that time China had
perpetrated naked aggression on our
country and within the course of &
few days had seized thousands of miles
of Indian territory. After that when
a clarion call was given to the country
to rally behind the Government and
to fight against the Chinese aggression
the whole nation rose as one man and
supported the Government in its re-
solve to remove the aggressor from
our sacred soil. Many Members have
quoted from the proceedings of this
House and just now Mr, Sri Rama
Reddy quoted Mr, Bhupesh Gupta
also. It only proves that all the
Members of this House, whether they
belonged to the party in power or
whether they belonged to the Opposi-
tion, supported the Government and
they were behind the Government
pledging their full support saying
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that they would definitely make every
effort to remove the Chinese aggressors
from the sacred soil. After that with-
in a few days’ time the Chinese forces
on their own accord withdrew, 1 do
not want to go into the reasons why
the Chinese withdrew at that moment.

Then the Colombo proposals were
formulated to solve the border dispute
batween India and China and since
then we have been experiencing a
stalemate. On the one hand there is
no further aggression from China and
on the other our Government is not
taking any steps to remove the
Chinese forces from our sacred land.
So there is the stalemate, Even one
vear after China has categorically
stated that she does not want to ac-
cept the Colombo proposals we do not
want to give up the Colombo propo-
gals. We are still hankering after
the Colombo proposals. Sir, I would
like to remind the House here about
our attitude towards Pakistan. There
were talks between India and Pakis-
tan at ministerial level Sardar
Swaran Singh and Mr. Bhutto met at
different places and tried to evelove a
formula to solve the Kashmir dispute
and during those discussiong and nego-
tiations the Government of India
made certain concessions to Pakistan
hoping that there will be some sort of
a compromise between India and
Pakistan but when these talks did not
prove fruitful, immediately afterwards
the Prime Minister declared that what-

ever concessions were given to Pakis-
tan stood immediately withdrawn. T ;

do not wunderstand why a similar
policy should not be adopted towards
China. If Ching does not accept the
Colombo proposals, why should we
hanker, after the Colombo proposals
and why should we not declare that
we are no longer bound by the Colom-

bo proposals.

Sir, because of these circumstances,
because there is no further aggression
from China and because our Govern-
ment is not taking any effetive steps
to remove the Chinese forces from
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our sacred land, the people in the
country find that there is no emergenc,,
at all. Of course, the members be-
longing to the party in power have
tried to single out the Communist
Party in this respect but they must
realise that this time it ig no only
the Communist Party which is de-
manding the ending of the emergency.
At its annual convention held at
Bangalore the Swatantra Party also
has demanded that the emergency
should be ended. 'While speaking on
the motion regarding President’'s Ad-
dress Mr. Ganga Sharan Sinha also
said that there 1s no emergency ana
that the emergency rules and regula-
tions were being misused to harass
members c¢f the Upposition parties and
he quoted the instance of Mr. Chandra
Shekhar, who is an hon, Member of
this House. The Republican Party also
had its convention held in Ahmedabad
in January this year. It has demanded
that the emergency should be ended.
Mr. Vajpayee also has, while speaking
on behalf of the Jan Sangh said that
there are no circumstances which war-
rant the continuance of the emergency
in this country,

Dr, GOPAL SINGH: Yesterday he

" said something different,

Surr B. D. KHOBARAGADE: There-
fore, all the political parties, except
the Congress are demanding that the
emergency should be ended, And
what about some important leaders
from the Congress Party? Dr. Hare-
krushna Mahatab, who is a prominent
leader of the Congress, hag said yes-
terday in Lok Sabha that the circum-
stances for an emergency do not exist
in this country. Dr. Mahatab said:—

“Many others have said, many
statesmen have said that any emer-
gency should not be continued for
a long time. If it has to be cotinned,
then there must be some visible
signs of the existense of the emer-
gency and there must be some pre-
parations to show the existence of
that emergency. What we do should
be visible, so that the population will
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know that there is an emergency
and something is being done.”

Dr., Harekrushna Mahatab also is of
opinion that no signs are visible in this
country of an emergency and do we
find that really there are any signs
of emergency?

Some hon, Members have mentioned
the bye-elections. Leave aside the bye-
elections. What about the struggle
for power in the Congress Party it-
self? Go to any State and what do we
find? Go to UP. What happened
during the last one year? We have
seen the struggle between Chandra
Bhan Gupta and the other dissident
groups, The same thing we have ex-
perienced in Punjab. In Andhra Mr.
Sanjiva Reddy is out of the Cabinet
now, In Kerala there is no end to
the struggle. Formerly it was bet-
ween Mr, Sankar and I think it was
Mr. Nair. Now, it is between Mr.
Sankar and Mr. Chacko. That is still
going on. The same thing is there in
Orissa. Ultimately because of these
circumstances, the Congresg Party had
to take resort to the Kamraj Plan and
remove some people from power, Shri
Morarji Desai, Shri S, K. Patil and all
those people were removed not be-
cause their services were not wanted
by the Congress Party but because the
leader of the Party wanted that they
should be out of the Cabinet, A

Sart BHUPESH GUPTA: Mr. Cha-
cke has declared on a stay-in-strike.

Sart B. D. KHOBARAGADE: It
only indicates that there is a relentless
struggle for power within the Congress
Party, Shri Balvantray Mehta iz in
power in Gujarat, Dr. Jivaraj Mehta
had to be removed and there wer: all
kinds of manoeuvres. This is the
state of affairs in India. Does it
indicate that there is really any emer-
gency in this country? In my opinion,
there does not exist any emergency.
We have seen it at Bhubaneshwar—
there an hon. Member has mentioned
it—where you have seen the
elections . .
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Serr N. SRI RAMA REDDY: And
drinks also,

Surt B. D. KHOBARAGADE: My
friend need not say anything about it.
Crores of rupees collected from the
contractors, who gre exploiting the
labour, were spent at Bhubaneshwar.
You need not say anything about the
drinking habit.

Surr BHUPESH GUPTA: You
spoiled our Prime Minister’s health.

Sart B, D. KHOBARAGADE: When

1 say that there should be an end of
the emergency I do not mean that we
should slacken our efforts fo strenm-
gthen our defences. One the contrary
we should be prepareg even after the
end of the emergency. We will devote
our full energy. We will devote our
lite so that the defences of the country
are strengthened, Nobody should be
under illusion that only under an
emergency we can strengthen our
defences. That is not the position.
Even after the end of the emergency,
all the people in this country will
strive to see that the defences of this
country are strengthened. That is
what we have been demanding and to
that end we will strive and work,

It has been mentioned by some hon.
Members that there is still the appre-
hension of threat by China and Pakis-
tan also. No doubt nobody can deny
it that there is the threat from China,
but at the moment there iz no actual
further aggression. One year back
there was actual aggression. Every-
body was afraid that China might
again commit further aggression in
spite of her withdrawal. Everybody
was expecting that and. therefore,
every citizen was fully prepared to
meet any such eventuality. But dur-
ing the last fifteen months China has
not dared to attack us again. Now,
what was the position before the 20th
October, 1962 when China perpetrated
this aggression? Ever since indepen-
dence this country has been experienc-
ing and expecting threats from Pakis-
tan. Since 1955-56 China has been
committing aggression. Before we
declared the emergency in thig coun-
try China had occupied about 16,000
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square miles of this country. Even
then there was no necessity to declare
an emergency in this country. Our
Government declared the emergency
only when there was a continued
threat of aggression, when there was
massive aggression from China. Then
only the Government declared the
emergency.

Therefore. when I say that there is
somewhat change in the circumstances
and in the situation what I mean is
this. On the 20th October 1962 there
was massive aggression and there was
a continuous threat of aggression.
Today Yhere might e some tnreat ol
aggression, but there is no actual ag-
gression. There is no sign of aggres-
sion also. When there is any ag-
gression whether it be from Pakistan
or whether it be from China, we will
not lag behind. We will rally behind
the Government, behind our Prime
Minister, as every party in this coun-
try, as every citizen of this country
hag done one year back. We will be
definitely with you. If there is any
further aggression from China or
Pakistan, the Government can declare
an emergency. In these things we
will be behind the Government. Al-
ternatively, if the Government gives
an assurance to the country that it
will march forward in the Himalayas
in order to drive out the Chinese for-
ces out of Indian territory, it does not

matter if you continue the emer-
gency. Again, we are prepared to
suffer for our county’s sake, We are

prepared to give up our fundamental
rights if you are prepared to take
action against the Chinese aggressor

and if you are determined to
drive away the Chinese forces.
Then, we will be  behind you.

But there are no signs of Chinese ag-
gression and the Government does not
want to take any steps against the
Chinese forces. It does not want to
drive them out. On the contrary, they
want to impose the emergency provi-
sions on this country. Our democracy
in this country is not fully developed,
is not fully grown up. It is essential
that we should
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traditions and, therefore, in no cir-
cumstances should the fundamental
rights be abrogated. The Supreme
Court has declared that the Defence
of India Act is illegal and ultra vires
the Constitution. The only thing they
have said is that during the emer-
gency the citizens shall have no right
to get their wrongs redressed. They
cannot come before the judicial tribu-
nals, before the High Court or the
Supreme Court. But the Supreme
Court has definitely said that the Dei-
ence of India Act and Rules are ultra
vires the Constitution. In that case it
becomeg most undemocratic. We
will be having on our Statute Book
an unconstitutional law ang that sta-
tute will continue to he on the Sta-
tute Book as long as the emergency
exists in the country.

Therefore, I say that the emergency
should be ended as early as possible
because the emergency is being utilis-
ed to suppress the activities of the
opposition parties. Mr. Ganga Sharan
Sinha has quoted some instances yes-
terday. Mr. Mani has just now quoted
one instance.

SHr1 N, SRI RAMA REDDY: 1t is a
country of 45 croreg of people.

Sarr B. D. KHOBARAGADE: So
what? You go on suppressing the
opposition parties. Newspapers, poli-
tical workers, political parties; all are
being arrested and harassed under the
Defence of India Act and Rules.
Even Members of Parliament are not
spared.

Surr N. SRI RAMA REDDY: Why
should they be spared if they come
under that?

Sarr B, D. KHOBARAGADE: If
they belong to the office or group of
the party in power, they are not ar-
rested, but if they belong to an 'oppo-
sition party, they are arrested under
the Defence of India Rules. If an
opposition leader opposes a Congress
worker or leader then he will be put
under detention under the Defence of
India Rules. It does not do any credit
to the Congress, Mr. Maurya has been
arrested under the Defence of India
Rules. He is being treated in such a

develop democratic '+ way that he has been made to live
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with condemned prisoners whg are
guilty of murder. Mr. Atre, Editor of
“Mahratta” was arrested under the
Defence of India Rules. One editor of
“Nav Bharat” from Nagpur has been
arrested under the Delence of ‘ndia
Rules for having published a news
item against a police inspector.

Therefore, 1 would in the end only
submit that during the past few
months we have experienced that the
Defence of India Rules have been
utilised not to strengthen the defence
forces of the country but to suppress
the activities of the opposition parties.
Therefore, I would urge that the De-
fence of India Act and Rules should
not be in force in the country aad 1
demand that the emergency should be
ended immediately.

Surr PATIL PUTTAPPA (Mysore):
Sir, 1 rise to oppose the Resolution
moved by my hon. friend Shri
Bhupesh Gupta. He told us that he
wag speaking more in sorrow than in
anger, but I found that he was speak-
ing more in anger than in sorrow. A

man who 15 in anger tanmol reason
properly and rhetoric is no reason.
Shri Bhupesh Gupta. a master rheto-
rician as he is marshalled facts in

such a way as to confound his
audience.
AN. Hon. MEMBER: No, nc. He

failed.

Smrr PATIL PUTTAPPA: Shri Bhu-
pesh Gupta quoted chapter ang verse
for his defence. Usually a man who
has got a very weak case will quote
many authorities.  Shri Blupesh
Gupta quoted the Attorney-General,
Mr. Daphthry, Mr. Setalvad, ani also
some editorials from the “Statesman”
and the “Times of India”. He also
quoted Mr. Jennings, but all his argu-
ments have faileg to carry conviction
with the House.

Sarr BHUPESH GUPTA:
vou have been
Nanda.

Surr PATIL PUTTAPPA: We have
got to look at this problem of emer-
gency from the larger context of the

Because
kidnapped Yty Mr.

securitv and integrity of this nation.
The Chinese threat is a continuing
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threat. The emergency was declared
pecause the Chinese threat was threa-
tening the very integrity of this nation.
No man can argue that because the
Chinese are now in a dormant state
on our border the threat has minimis-~
ed. Added to the Chinese threat we
have the Pakistani threat. Hand in
glove both are threatening the integ-
rity of our State. It would have been
better if my hon, friend, Mr. Bhupesh
Gupta, had called on the Government
to be more vigilant, to be more strict
in regard to the emergency measures.
Then he could have been more in tune
with the sentiments he expressed here
over a year ago, but unforuantely he
wants this emergency to be lifted. I
do not know for what purpose. Most
of us know that there has been a wide
difference of opinion in the Commu-
nist Party ovr this issue.

Surt  BHUPESH GUPTA: Which
issue?

Smrt PATIL PUTTAPPA: A large
chunk of the Communist Party is in
favour of the Chinese, and I did not
want that Mr. Bhupesh Gupta should
align himself with that section of the
Communist Party.

Surr BHUPESH GUPTA: No section
of the Communist Party is against the
defence of the country, the defence of
the territorial integrity of the country.

Sarr PATIL PUTTAPPA: Although

he may deny it, it is there, it is there,
it is there.

SHrr BHUPESH GUPTA: Uttering
it three times does not prove it.

Semt PATIL, PUTTAPPA: By deny-
ing my arguments you are not going
to substantiate the truth. The truth
is that there is  large section in the
Communist Party which is for the
Chinese lobby. We must look at this
problem from a larger centext, the
context of defending the integrity of
this nation.

My hon. friends, Mr Mani and Mr.
Vajpayee, argued that the emergency
should pe localised to certain areas.
Mr. Mani advocated that this should
be localised to the border areas and
Mr. Vajpayee named a few States,
West Bengal, Assam, Manipur, Tri-
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pura, Jammue and Kashmir and Punjab.
{ ao not know how an emergency
could persist in a part of the country
"and not persist in the rest of the coun-
try. If a man is sick, the whole per-
son is sick, not a particular part is
sick.

AN. HoN. MEMBER: Headache.

Suri PATIL PUTTAPPA: Yes, it is
headache. The headache still persists.
It is on the other side qf the Treasury
Benches. We want this headache to
be removed and this nation to be res-
tored to its health.

Mr. Bhupesh Gupta quoted that
even the Americans are not apprehen-
give about the Chinese threat. We do
not want arguments from across the
seas, We lknow how our Ireedom is
threatened. We do not require some
authority to be quoted against our
freedom. We know where our shoe
pinches. We want to maintain the
integrity of this nation. If we argue
that there i3 no emergency in the
country, it is not only a few who are
watching us but it is the whole world
that is watching us and much more so
our enemies across the borders, the
Chinese and the Pakistanis, We must
be aware of that fact. Moreover we
have tp galvanise the country to great-
er action. If we look at this problem
trom a very narrow angle in a light-
hearted manner, people would think
that our leaders represented by this
august Parliament have betrayed them,
Government is not doing anything that
was not approved by this House. It
was on the approval of this House that
‘Government has continued this emer-
gency and is going to continue it.
This House has approved and is going
‘to0 approve this measure because the
threat continues. As long as it is there
we are going to support the Govern-
ment on this issue.

I am very much depressed to note
that some of my hon. friends on the
other gide painted g very
pessimistic picture cf this
country. Thev say that it is
given to us that we should

4 p.M,
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go to the pools to galvanise them to
greater action. This, it seems to me, is
another way of looking at things, as
something which could be likened to
some sort of irrespnsibilty. We have
got to be more responsive to the prob-
lems facing this country, We cannot
treat this subject of emergency in a
light-hearted manner.

[Tue DepuTy CHAIRMAN in the Chair]

We should be more vigilant and more
responsible in our utterances. I want
this House to be broad-minded and
look at this issue not from a narrow
point of view. Shri Bhupesh Gupta
wanted us not to introduce any nar-
rowness into this problem but he him-
self took us through the narrow path
blocking all avenues of escape. He
wanted us to believe that there was
no emergency; he wanted us to believe
that the emergency powers were being
utilised against a particular section of
the community. 1 say with all the
emphagsis at my command that if the
liberty of a few individuals is going
to be curtailed so that the large majo-
rity may enjoy that liberty, I am for
curtailing that liberty. In our countiry
hardly a few people have been detain-
ed for certain actions for which they
are answerable. The fact that a few
people have been detained does not
warrant our demanding from the Gov-
ernment that these emergency mea-
sures be lifted. We want this to con-
tinue so that we can prepare the
country to face greater challenges.
L]

My hon, friend, Shri Khobaragade,
brought into the debate the point that
China hag not accepteq the Colombo
proposals ang so, there was no point
in Indiz continuing to insist on those
proposals and that we should go back
upon them. I humbly tell him that it
might be quite easy for us to say so,
but a man who is true to his salt will
not go back on his word. India wants
to be a gentleman that it is; it wants
to continue to be so. Whether China
accepts the Colombo proposals or not,
we want to stand by them to demons-
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trate to the world that we are honou-
rable gentlemen and we want to stand
by our word. India has got to fulfil
a mission, that of carrying the mes-
-sage of peace. Without making their
nation strong enough to defend itself,
how can Indians carry the conviction
of peace to other people? It was some
American President—I do not remem-
ber his name; maybe it may be Mr.
Theodore Roosevelt, I am not exactly
sure—told his people to be very soft
but at the same to carry a big stick.
We want to be a big power. not to be
aggressors like the Chinese, but to
maintain our own self-respect ang to
carry conviction to other people that
we are a power to be reckoned with,
that we can stand by other weaker
nations in moments of trouble.

The emergency is there. Shri Bhu-
pesh Gupta, in his Resolution, as was
pointed out by Shri Sri Rama Reddy,
has said that ‘“having regard to the
improved situation in the country the
state of emergency should now be
ended.” The emergency wag not pro-
claimed because something was dis-
turbed in the country, there were no
such disturbances: but something of
our integrity was threatened. Only
then was the emergency declared.
That emergency has got to continue
because the Chinese threat is g living
threat, it has not subsided and it is
there. China has dreams of world
conquest. They say that they are the
only civilised people and that the rest
of the world are just slaves. They
want to go and conquer the rest of
the world. As long as that Chinese
menace is there, we have got to be
vigilant, more vigilant, even to the ex-
tent of foregoing some of our funda-
mental rights. But now nothing of
that sort has happened. Everything is
going on smoothly except for a few
individuals being detained in jail.
That is not a reason for the couniry
to lift the emergency. We have got to
make the people aware that greater
preparations are requireq to face the
enemy. Now, those who are conver-
sant with the situation, those who are
students of .history, those who are
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reading newspapers, particularly news-
papers from Pakistan, might be aware
that the Pakistani leaders and the
teudal lords there have been preach-
ing jehad, about carrying the holy war
into the soil of India. Those who are
conversant with the events in the
neighbouring countries would never
advocate the lifting of the emergency.
They are not the real friends of the
country who want the emergency to
be lifted. Those are the real friends
who want this emergency to continue
because this threat is not only from
China but also from Pnkistan. You
know, the threat from Pakistan is a
very delicate issue because our nation
is a plural nation composed of people
belonging to various faiths. It is a
very delicate issue. If this emergency
ig lifted, 1 do not know what is going
to happen, who is going to safeguard
the rights and

Surr SHEEL BHADRA YAJEE: The
mover of the Resolution is absent.
When the Minister is absent,
he complaints; but now I find that the
mover of the Resolution is himself
absent.

Sart P. RAMAMURTI
He will come back.

Sarr  PATIL PUTTAPPA: Our
nation is a plural nation composed of
people of various faiths. If unfortu-
nately some conflagration takes place
at the instance of Pakistan, I do not

(Madras):

. know what is going to happen in this

country if this emergency is not there.
To safeguard not only our borders but
also to safeguard the lives, liberty and
property of the people of the various
faiths, this emergency ought to conti-
nue in this country. Instead of giving
this qualified support. we must give
this measure full-throated support.

I am very glad to note that my hon.
friend on the other side, Shri Guru-
pada Swamy, was keenly aware of the
desirability of continuing the emer-
gency measure, although he was a
little bit critical that the Government
was not doing adequate enough to
strengthen the defences of the country
or take some measures like that. 1t is
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for the Government to seriously con-
sider these various suggestions and
to galvanise the country. The emer-
gency powers have been given to the
Government to make the people more
aware that the threat is real, and as
long as it is there, tiws people must be
in preparedness,

With these few words, 1 give my
full support that these emergency
measures must be continued as long as
this threat from China and the new
threat from Pakistan persist.

SHrRmaT K. PRARATHY (Xerala):
Madam Deputy Chairman, it is only
natural that my hon. friend, Shri Bhu-
pesh Gupta, should clamour, argue and
agitate to 1'ft the state of emergency
now. One can understand the depth
of feelings of a sincere and genuine
friend like Shri Bhupesh Gupta, when
his closest associates and comrades are
the biggest casualty in this emergency.
But I am sure, Madam, that he him-
self will admit, if party interests do
not intervene that it is neither for fun,
nor for pleasure or pastime that the
Chinese wing of the Communist Party
of India is detained today. Of course
everyone of us knows that on the
part of the Government it was a pain-
ful necessity, compelled by the safety
of the nation, that they had to be de-
tained. Madam, one cannot afford to
indulge in the luxury of allowing the
partisans of China in this country to-
day to go on merrily when China com-
mits open aggression against us, I am
sure that if it were Mr. Bhupesh Gupta
who was at the helm of affairs in a
similar situation, he would have placed
the partisans of his enemies before
the firing squad without any compunc-
tion; he would not have hesitated for
a moment to do so. But here we on
this side of the House believe that the
utmost we should do at this juncture
is to preventively detain those who
have proved to be traitors to the na-
tion; to detain them so as to prevent
their traitorous activities just for the
moment.
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Then, Madam, apart from that, there
are other compelling reasons too not
to lift the state of emergency at pre-
sent. Can it be said that the emer-
gency has ceased now though Mr.
Bhupesh Gupta feels that there is no
great emergency at present though Mr.
Mani feels that it should be restricted
to the border alone? And for Mr.
Lokanath Misra the Chinese menace is
simply a ‘tiger scare” He forgets,
Madam, conveniently, that the dragon
is still on the lurk. China still occu-
pies our territory and she is flirting
with Pakistan purely because of the
latter’s ‘Indo phobia’. In fact China
and Pakistan have become partners in
their hatred and enmity {o India
In other words, the ‘crusading Stali-
nists of China’ and the quarrelling
fanatics of Pakistan have joined hands
in friendship to hit ug and attack us,
as they have done before.

Then, apart from this new develop-
ment, we find the state of tension and
emergency in several parts of the
country, brought about and perpetuat-
ed by Pakistan; the state of tension
caused by the aggressive communalism
of the Pakistan rulers has created a
crisis in East Pakistan with its natural
repercussions in West Bengal. In
Assam the Pakistani Muslims are tres-
passing and causing tension. Perhans
an army of 5,000 volunteers are wait-
ing right now to march into Kashmir
—it was reported in the foreign Press;
perhaps may be on the wake of the
debate in the Security Council antici-
pating the speech of the British repre-
sentative.

Madam, in all that has happened in
Kashmir recently regarding the theft
of the holy relic, we can trace the
hang of Pakistan. In the South we
find the DMK’y threats. Does my
friend, Mr. Bhupesh Gupta in the
Oppsition, believe that this is the most
appropriate time to lift the state of
emergency? All these separately
constitute a  state of emer~
gency, and if they be taken together,
no one can belittle the seriousness of
the situation. I don’t think, Madam,
that any sane Government can lift
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the state of emergency at this junc.
ture, even to oblige my good friend,
Mr. Bhupesh Gupta, who is not here
and who might have been prompted by
good intentions.

Thank you, Madam.
Resolution.

1 oppose this

Surt P. RAMAMURTI: Madam De.
puty Chairman, I am afraid we are
allowing passions to come in the way
of considering this Resolution. There
are two separate questions which yoy
have to consider separately, Ore iy
the question of preparing the country
for defence. The other is the declara-
tion of the emergency. These are
entirely two different things, two
different aspects of the question. Now
under the Constitution, when an emer-
gency is declared by the President,
when a Proclamation of Emergency i3
declared under article 352 three diffe-
rent things flow from it. One is under
article 353 and it says:

‘“(a) Notwithstanding anything in
this Constitution, the executive
power of the Union shall extend to
the giving of directions to any State
as to the manner in which the exe-
cutive power thereof is to be oxer-
cised;”

Now I dare say that during th2 last
fifteen months of the existence of this
emergency no directive whatsoever
has been given by the Central Govern-
ment any worth the name; there may
be one or two small instances, but ng
directive worth the name hag been
given by the Central Government . . .

SHrt M. N. GOVINDAN NAIR: $Sgq
many directives to settle their quar-
rels.

Surr P. RAMAMURTI: . using
the emergency powers, to the State
Governments. The second is that there
is the power of Parliament to make
laws with regard even to thnse thingyg
are listed in List II, that is ,the State
List; Parliament also can make lawsg
in regard to those things. But no
single legislation has been enacted in
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this regard. The third thing jis that
article 19 of the Constitution regarding
Fundamental Rights stands suspended.
Similarly, the right t3 go to cou.t,
when the Fundamental Rights are in-
fringed or abridged, has been totally
abrogated. These are the specific
things which we are considering now.
The question, therefore, is whether it
is necessary now to cont nue the ab-
ridgement of these rights. Fifteen
months haive shown that the Cent al
Government has not exercised any
power whatsoever under article 353 or
under art:icle 354. Even at the height
-f hostilities no power was exercised
under article 353 or unde - article 3°3.
Therefo'e. we are considering the
legal question; we are not considering
some other question. Unfortunately
here passions are allowed to rule.
Therefore I am drawing the attention
of the House to these real implications
of what the legal declaration of emer-
gency in this country means.

Now, I would like to take up the
other question. People were talking
about Mr. Bhupesh Gupta saying that
a different situation exists today. I
would like to draw the attention of the
House to the circumstances in which
the emergency was declared on the
24th of October, 1962, if I remember
aright. Now we have a dispute with
China over our borders: we have dis-
pute with Pakistan over our bhorders.
I+ is not as if the dispute with China
over our borders started on the 24th
October, 1962 We had our dis»hute
with China over our borders long be-
fore Qctober 24, 1962, even from 1959
onwards, when it came into the oven;
even from that time we had the dis-
put with China over our borders.
Nonetheless that did not mean that
we had to proclaim a state of emer-
gency ang abridge certa’n fundamen-
tal rights, Actually. when some time
in the month of October, 1962 the
Chinese forces crossed the Mc-Mahon
Line, it was onlv then that it was
found necessary to declare a state of
emergency and pass certain Ilaws 1
refer to the Defence of India Rules.
Now do we contend that the situation
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today is what it was on the day the
emergency was actually declared?
Absolutely not. That state of affairs
is over.

Dr. SeriMaTt SEETA PARMA-
NAND (Madhya Pradesh): Why not?

SHrRT P. RAMAMURTI: Because on

the 24th of October the McMahon Line
had been crossed. No longer is it the :

case. It is not the contention of the
Government that today the Chinese
forces are on this side of the McMahon
Line; nor is it the contention of the
Government that today the Chinese
forces are even farther than where
they were on September 8, 1959. That
position ino longer exists. Yet, our
dispute with China still continues,

Surr SANTOSH KUMAR BASU:
What about Ladakh?
L

Surt P. RAMAMURTI: Even there
the position is that the Chinese forces
are not where they were on the 24th
October, 1962. We have the state-
ment of the Prime Minister to that
effect. Therefore, the situation today
is not what it was before the declara-
tion of emergency. The situation is
not what it was either on the date of
the declaration of the emergency or
subsequent to that. That is the simple
aguestion, That is what Comrade Bhu-
pesh Gupta has drawn the particular
attention of the House to by stating
that today the situation is very much
improved. It is no longer what it was
on the date when the declaration of
emergency was actually made. That is
the position. Yet, the dispute with
Ch'na continues. Angd according to the
Prime Minister the dispute would con-
tinue for ten years, for fifteen years.
Then should we say, simply because
there is dispute with another country
over our borders that this country has
got to be permanently in a state of
emergency? The disoute might con-
tinue indefinitelv. We do not know
how this will be settled.

[ RAJYA SABHA ]
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SHRT SANTOSH KUMAR BASU:
May I just put one question to my
esteemed friend, Mr. Ramamurti? Does
he think that it is just a dispute and
actually no aggression?

Surr P. RAMAMURTI: Well, the
Chinese have occupied the territory
which belongs to us, but they claim
that it is theirs. When twg countries
claim the same border, it is a dispute.
That is the question with regard to
Pakistan also. If there is no dispute
why should the Government of India
refer the whole question to arbitra-
tion? Why should the Prime Minister
of India refer to the whole question to
arbitration when there is no dispute
whatsoever? (Interruption) I am not
yielding.

SHr  SANTOSH KUMAR BASU:
My friend has not answered my ques-
tion.

SHRT P. RAMAMURTTI: When, for
example, there is no dispute regarding
our border with Pakistan, why should
our Prime Minister offer tq refer the
Whole question for arbitration by the
Hague Court or by any other person?
Therefore the very fact that our Prime
Minister is prepared to refer the ques-
tion to arbitration ig the clearest proof
that at least there is a dispute. A dis-
pute arises when the other people do
not accept ourcontention. That is un-
fortunately the position. (Interrup-
tions) I am not yielding. T have got
very little time at my disposal. There-
fore, Sir, is it necessary today io conti-
nue a state, of emergency? Yes, we
have to prepare our country for any
contignecy. We have to prepare our
country for defence. But is it neces-
sary to have this thing? But how are -
you preparing the country? That is
the question. Does anybody in the
street believe that the ruling party
really believe that there is emergency?
If there were an emergency, would
you really behave in the way in which
you are behaving with regard to va-
rious things, with regard to fighting
over power, indulging in inner party
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quarrels that are taking place? Would
you behave in that way if you really
believe that there is g state of emer-
gency?

"

Dr. GOPAL SINGH: Are there no
quarrels in your party?

Surt P. RAMAMURTI: But w2 do
not ask for a state of eme-gency. Any
party may have quar-els but they do
not ask for a state of emergency 1o be
declared,

Dr. GOPAL SINGH: In your regime
there is a permanent state of emer-
gency; it never ends.

SHrr P. RAMAMURTI: We ave now
not talking of the state of affaire in
the Communist Party. When we
come to power we will discuss that.
We are now discussing the conditions
when you are in power. Therefore
let us not try to distract the attention
of the House from reality. The reality
is that the Congress Party is in power,
that the Congress Party i« ruling the
countrv and under this dispensation
certain things are taking place. And we
have this Constitution. You can say
since the Communist Partv is there.
we do not have a Constitution, That is
a different matter, We are not con-
cerned with that We are not con-
cerned with the Congress brand of
democracy.

Sart PATIL PUTTAPPA: You are
not concerned about democracy itself,

Surt P. RAMAMURTI: We are not
eoncernad with the Congress b-and
of democracy and monoeracy. We
know how to win elections. You
need not bother about that. Let us
now come to what we are discussing
row. Therefore Sir, when it comes to
the question of prearing the country
for defenre, I would certainly have
exnected that the Government would
galvanise the entire people bv taking
eertain economic measures even dur-
ing this period of emergencv. Fven
with regard to a cimple thing like
holding the price line the Congress
Government would not lift a little
finger. And mv friend, Dr, Gopal
Sinch, was talking about the pgreat
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agitations that are taking place, Yes,
these agitations will continue. These
agitations will continue for the simple
reason that they are directed not
against the Government but against a
particular policy of the Government
which bolsters up the big monopolist,
which bolsters up the speculators in
this country. They demand of the
Government to bring down the prices.
They demand of the Government to
take certain active and effective steps
against the speculators and hoarders
who are today really against
mobilising the entire people
in the defence of this country. Am I
to believe that you will be able to
mobilise the people by allowing the
hoarders and speculators to get away
with the run away prices and the
Government doing nothing about it?
And Dr. Gopal Singh was talking elo-
quently about the need of emergency
because of these things. I will only
repeat what Pandit Jawaharlal Nehru,
1 remember, in 1929, when he presided
over the Youth Congress in the Pun-
jab had said. I will onlv quote him
and remind Dr. Gopal Singh of that.
He said that there were people who
thought that it was the leaders who-
were putting up the people against the
British Government. No. He said that
ultimately it is hunger and poverty
that would drive the people to a re-
volt. That is what Pandit Jawaharlal
Nehru said in 1929. Similarly, today
also, if these policies continue, if these
policies of bolstering up the big busi-
ness continues if these policies of at
tacking the ordinary rights of the
people continue if even the elemen-
tarv steps that are necessarv for hold-
ing the price line are not taken. then
emergency or no emergencv, Defence
of India Rules or no Defence of
India Rules, these ag'tations will con-
tinue and nothing can prevent therm.
We know how the Defence of Tndia
Rules have been used. For examnle
in Bombay b©n the 2ist October
1963 . . . |

Surr PATIL PUTTAPPA- The hon.
Member is introducing passion into the
debate.
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SHrr P. RAMAMURTIL: I am not.
Thank you very much. In August
1963, when the Bombay workers
demanded that index figures prepared
by the Government actually helped
the employers to cheat the workers,
‘when they demanded that, the Bombay
Government refused to accept the
demand. Then, when they went on a
strike, the Government used the
Defence of India Rules and threw
more than a thousand people in jail.
But that did not prevent a strike. And
on the morrow of the strike the
Bombay Government had to accept the
appointment of the Lakrawala Com-
mission. And today that Commission
has actually found out that the work-
ers were all along cheated. Why
could the Government not have done
it before? Similarly, for example, we
know what happened in the Marmagoa
harbour also. When the workers
demanded the same conditions that are
given to the workers in Bombay and
"Madras and Calcutta, nothing happen-
ed. The employers would not even
negotiate. But later on when they
threatened to go on strike, the Defence
of India Rules were used against them.
But despite the use of the Defence of
India Rules when they went on
strike, ultimately the Government had
to come to terms and thev accepted
the correctness of their demand.

Surt PATIL PUTTAPPA: So you
believe in that.

Sarr P. RAMAMURTI- If the Gov-
ernment refuses to accept this ele-
mentary demand, if the Government
refused to accept the elementary rights
of the workers and if it goes on help-
ing the emp'oyers to loot the workers,
then certainly all people will not keep
aniet. ‘Therefore, Jet us not delude
ourselves. Bv means of this declara-~
tion of emergency vou will not be able
to suppress the worker You will not
‘be able to do that. You may succeed
in putting a few of us in jail. That
does nat matter, Our remaining out or
being put in jail dnes not matter. All
that T sav ig it does not credit to vou
whatsoever. T+ does no credit to the
Gnvernment either. This is the rea-
lity of the situation.

[ RAJYA SABHA ]
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Now, Sir, somebody said about the
pro-Peking wing in the Communist
Party. I wish I had the time to answer
that. Unfortunately, I have not got
the time. I was one of those people
who were kept inside the jail. I even
now challenge the Government to pro-
duce any evidence whatsoever, even
a shred of evidence against me. There
may be all sorts of reports. Given an
opportunity I will defend. 1 do not
want even to go to a court of law.
You refuse to give me an opportunity
even to place my case before the tri-
bunal which is appointed by you, a
board which is appointed by you. You
cannot simply declare that we are
people who are pro-Peking, In my
Nationa] Council, certainly I moved a
resolution. But have I not got the
elementary right to suggest come
measures inside my own party? What
is all this? Should I say always what
the Government says? Is it not open
to me to make some suggestion iIn
order to meet a particular situation
that has happened in this country?

Therefore, to say that simply
because I moved an alternative resolu-
tion inside the National Council of
my Party, to the resolution that was
moved by somebody else, therefore, L
am pro-Chinese is not correct. Unfor-
tunately, I have not got time to quote
the resolution. If I had time I would
even tead the whole resolution here.
That does not show that there is any-
thing pro-Peking about it. All that it
said was that we were interested in
seeing that some line was found to
solve the extreme difficulties and the
grave situation that the country Iis
faced with.

Therefore, let us not now bandy
words at each other, This does not
help. To-day, therefore, when we see
the unseemly fight—take for example
over Kashmir, which is 5 border State
or a State which is the bone of con-
tention—is the Communist Party res-
ponsible for the present state of affairs
that is there? Are we responsible for
the fact that Bakshi Ghulam Muham-
mad had been ruling there all
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these years and the entire people have
turned against him? Are we resgon-
sible for that? Has the proclamation
of a state of emergency helped you
to prevent the people from rising
against Bakshi Ghulam Muhammad?
Absolutely not.

Therefore, let us not now try to
delude ourselves by continuing the
state of emergency when it does not
exist, when to-day nobody in this
country believes, including the mem-
bers of the ruling party, that the same
situation exists. The continuation of
the state of emergency will be a blot
on Parliament, will be a blot on the
Government itself. Therefore, I would
ask them, I would request them to
realise the situation and to mend their
ways and to come gracefully to with-
draw this emergency so that we can
all unite together for doing something
far greater.

Dr. SmrmmaTi SEETA PARMA-
NAND: Madam, I am thankful for
this opportunity you have given me to
say a few words on this Resolution.
The reason for my opposing this
Resolution is that the very language
of the Resolution is not convincing.
The Resolution says:

“In the opinion of this House, hav-
ing regard to the improved situition
in the country, the state of emer-
gency should now be ended.”

I would like to ask in what way
the condition had deteriorated for
which the emergency wag declared or
in what way it has improved that it
shou'd be lifted. Now, I feel that the
real objection is not convincing. They
have really worded the Resolution
with some reservations. They should
have come out in the Resolution
itself that the Defence of Indiz Act
should be repealed because of verious
things that have followed as a result.
Certainly the examples were 3iven
by no less a person than Shri (ianga
Sharan Sinha that peop’e were appre-
hended under the powers givea for
bringing gur from one State to the
other. Certainly the officers who mis-
used the various clauses of these
powers should be proceeded against
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but the real trouble is s0 much legs-
lation—I may say with due deference—
15 passed within a year that the poor
officers have no time to study all the
sections of the different Acts and
that is why sometimes such a thing
happens but that is a different ques-
tion and different remedies can be
found out for that,

I would ask the Opposition how
the emergency has ended. If any-
thing, you might have also read in the
papers  that the emergency has
increased because or the northern
border, on the McMahon Line or
beyond that in Tibet, certain impor-
tant people made the observation that
movement of thousands of Chinese in
civilian clothes who are supposed to
be, perhaps really, military personnel,
were observed and who knows, why
they have been brought and kept
ready there. All these things connot
be broadcast but how this has come
from a certain important person that
should be considered. Besides, this
emergency may have gone under-
ground. I do not say that it has
ended. It has gone underground. The
state of emergency has gone under-
ground and once it goes underground
1t will be difficult for the Government
to tackle the situation should the
situation again arise. We know how
Pakistan hags handed over {erritory
from Azad Kashmir about 20,000 sq.
miles, again to China. What was the
reason for that? If anything, China’s
intention is to threaten us on two
sides and, therefore, has the emergency
ended?

As 1 said, the Resolution has been
worded not very clearly because it is
worded without conviction and with
mental reservations because the
person who has brought it is Mr.
Bhupesh Gupta. I do not think he
himself is convinced intellectually that
the situation has ended. When the
situation ot emergency in the country
arises, it iz not only on the border.
After all in order to keep the country
fully prepared on not only the border
but to reach supplies and other things,
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all the States have to be kept safe.
The passage of supplies, the passage
of troops and other thingg have to be
taken from different States. I am
replying to the argument made by Mr.
Mani that perhaps certain areas on the
border should be kept under this Act.
I do not agree. As it is, many people
are surprised that the Government of
our country—a country which was
dependent on the British people for
years together and which had enjoyed
more or less the fruits of peace—had not
continued to be in a state of prepared-
ness, not only as far as the army is
concerned bul as far as the civilian
population is concerned. We had
various citizen’s councils and various
committees—eight kinds and so on—
and we were supposed to get garments
and give money etc. As far as money
is concerned, perhaps with the present
state of affairs, the Government need
not have prassed the people, but bar-
ring enlisting people in the N.C.C. and
increasing the number of Home
Guards, the preparation of the citizens
for any emergency has discontinued
and that is why it makes the people
fee', and that is at the back of this
Resolution, that the emergency has
ended. If the Government had conti-
nuad these preparations, and~ every
three or four months revived their
rallies and training camps, etc. the
nation would always have remained
prepared.

Take a smal]l nation like France for
instance; why do they make it com-
pu'sory to have military training for
every man who comes of age? It is
not because they expect Germany to
attack them every year but because
any time the situation may arise and
the man-power being less, they did
not want that the population should
feel nervoug ang they should all be
prepared to go to the front at a
moment’s notice. I do not want to
take the time of the House as I saw
a lot of people going to the Chair ask-
ing for time.

In short, T feel two or three things
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are necessary. It was mentioned
about lavish expenses on marriages,
lavish expenses on State-traded cars
which are purchased for Rs. 97,000 in
which the employers go. I agree with
my friend, Mr. Ramamurti, about the
trouble that the workers have, ,about
the high prices which come through
other things. But these are two diff-
erent questions—the holding of the
price-line, reducing the prices etc, and
keeping the country ever-prepared. In
these days of quick warfare a coun-
try could be finished, after a declara-
tion of war, within a short time if the
situation is favourable. The move-
ment of various dignitaries of foreign
countries in order to increase the
sphere of influence in Asia and Africa,
these should be enough warnings. The
threats are given by Pakistan that im-
mediately Mr. Chou En-lai comeg on a
tour of Pakistan, they would go on
jehad. A war in Kashmir will have
its repercussions in other areas of the
country. I feel therefore that the
Government should again alert its
various committees and councils which
were to keep the country in alertness
so that at a moment’s notice or with
a few day’s notice, they will be able
to keep calm and order among the civil
population without the use of the mili-
tary or without the use of any other
armed forces. And the Government
should take care, consistant with the
desire for a socialist pattern of society
—that is at the bottom of the whole
thing—to curb lavish expenditure and
keep a ceiling on marriage expendi-
ture. We see how marriages agre go-
ing on with 20 sarees each costing Rs.
400/- being given to the bride. That
has become a custom, not as dowry but
as a  willing present. The Govern-
ment should hold the price line and
thev should see that at least the poor
workers and also his family get ra-
tiong at a reasonable price. Not the
worker only but his family also should
get it because the worker may have a
family of eight or ten members and
if he alone gets it then it will
not be much of a reliel. Tf these
measures are taken then I think there
will be general satisfaction.
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I again endorse the statement that
the state of emergency hag not only
not ended, but it has become a double-
headed monster, almost a hydra-headed
monster. It has only gone under-
ground and that is why perhaps it is
not visible so much, Thank you.

Tue DEPUTY CHAIRMAN: Mr.
Sapru.

Surt SHEEL BHADRA YAJEE:
The mover of the Resolution is not
listening to the debate.

THE DEPUTY CHAIRMAN : He was
here just now; he will come back.

SHRI P. N, SAPRU : Madam Deputy
Chairman, I want to say something on

the phraseology of Mr. Bhuoesh
Gupta’s resolution. Mr. Gupta
admits that there was a state

of emergency and he also says that
the situation has improved. Even if
we accept the Resolution ag it is, it
does not mean, according to Mr. Bhu-
pesh Gupta, that the emergency has
ended. What he says is that there has
been an mmprovement in the situation
and that improvement calls for a re-
view of the entire situation regarding
this emergency legislation I should
nave expected that Mr. Gupta would
have something to say about the De-
fence of India Act. It is the Def2nce
of India Act which appears to need
some change in a liberal direciion.
I will not specity the directions In
which it should be liberalised. I
would, however, indicate that some of
the sections of that Act relating to
personal liberty need to be liberalised.
They need to be liberalised to the ex-
tent that the Preventive Detention Act
as passed in this House can be consi-
dered to be a necessary measure.

It cannot be said, Madam Deputy
Chairman, that the powers with which
the executive has been vested have
been misused. They have not teen
used for purposes of furthering the
interests of the party in power. They
have not been used to stifle opposi-
tion. There may have been mis-
takes here and there, but by
and large  the powers hive
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been used with restraint and moder-
ation. It cannot also be denied
that we have, unfortunately, in this
country, a pro-China lobby. I am not one
of those who are horrified by the word
“Communism”, I am not one of those
who think we must have no negotia-
tions with China at all. We have the
Colombo proposals and we have given
our whole hearted support to the
Colombo proposals as a basis for talks
between us and the Chinese represen-
tatives. It is for China to make up
her mind on the question as to whe-
ther she would like to continue her
aggression—because she is in posses-
sion of territory which we legitimate-
ly regard as ours and to that extent
it is an aggressive country-—or whe-
ther she will negotiate with us. She

cannot negotiate when she starts
flirting with Pakistan. What I
feel determines my attitude is

the situation ag it is developing in
Pakistan during the last few weeks.
I feel gravely perturbed at what has
happened in East Pakistan. 1 feel
greatly perturbed at what has hap-
pened in the Security Council and at
the most irresponsible statements
which President Ayub Khan has been
making. I say it with a serious
sense of responsibility that he has
been using language which encoura-
ges murder, assassination and terror-
ism. Without any proof, without any
evidence in support of these allega-
tions he has made himself responsi-
ble for the statement that the Haz-
ratbal incident was the work of the
Hindu community, as if no Muslim
could have done it, it could be
either a Hindu or a Buddhist or a
Christian who coutd have done it.
The largest minority population in
Kashmir is that of the Hindus and
therefore, practirally he has openly
gaid that it must have been the work
of the Hindus. To that extent he
must be held responsible for all that
has happened in Fast Bengal for all
that has happened in West Bengal. Tt
is most amazing that the British re-
presentative—and the  British are
very Pand  of talking aethical lan-
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guage-—should not have cared to re-
ming President Ayub Khan's repre-
sentative, Mr, Bhutto, that it is neces-
sary for diplomats and statesmen to
use language which is not calculated
to stir up racial or communa] feei-
ings. He has done so and it is this
Pakistan business which makes me
worried and which makes me think
that perhaps the time has not come
when we can say that the emer-
gency is completely over, The situa-
tion is one which requires to be re-
viewed constantly. I am sure that
libera}-minded as Nandaji undoubt-
edly is, Gandhian as he undoubtedly is
mn his approach to all questions, gooad-
hearted and fair-minded as he is in
approaching all questions, I am quite
sure that Nandaji will be constantly
reviewing the situation. The situa-
tion is a fluctuating one and he will
not allow the emergency legislation
to continue for a day longer than is
necessary. I think that he feels that
the emergency legislation at the
moment’ is necessary and he cannot
be blamed for thinking that it is
necessary. He is responsible for
running the interna] affairs of the
whole sub-continent and he cannot
be blamed for thinking that there is
an emergency which needs some spe-
cial legislation to deal with it. But
it is the essence of an emergency that
it is not of a permanent character, An
emergency cannot be a permanent
emergency, That we have to remem-
ber, and I am quite certain that
Nandaji remembers it very well and
he will not continue this emergency
proclamation a day longer than is
necessary. But apart from the ques-
tion of emergency there is the ques-
tion of the Defence of India Act. And
as I said, there is a case for liberal-
ising, particularly in matters of pre-
ventive detention, the provisions of
the Defence of India Act. We all
have great respect for the individual.
That is what separates us from total-
itarian countries. We cannot imitate
the totalitarian countries in  their
ways and therefore it is that I would
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plead with him to consider in a care-
ful manner what changes, if any, are
necessary to liberalise the provisions
regarding preventive detention in the
Act which is a corollary of the Pro-
clamation of Emergency, So far as
the larger question of the emergency
is concerned, well, there is the com-
plicating factor, as I have just point-
ed out, that in addition to China we
have to think of Pakistan also. We
hope that this emergency will not be
a continuing emergency and it may
be possible for us to arrive at some
sort of a solution with the Govern-
ment of China on the basis of the
Colombo proposals because there can
be no surrender on our part of fun-
damentals and that after the settle-
ment our relations with Ching may

improve. It is necessary for us to be
sane and moderate in the attitudes
that we take up.

Thank you very much for the

opportunity that you have given to
me of speaking on this Resolution
and with these words I would like to
indicate that for the reasons which I
have given I cannot support the
Resolution of Mr. Bhupesh Gupta in
its present form,

Surr MOHAN LAL SAKSENA
(Nominated); Madam Deputy Chair-
man, at the fag end of the day I
would not like {0 say much about
the Resolution before the House. I
wish Mr. Bhupesh Gupta had read
the speech that he had made at the
time when the Resolution on emer-
gency was passed and the President’s
action was approved.

Surt BHUPESH GUPTA: Won't
you come to the front so that I can
hear you?

Surt MOHAN LAL SAKSENA:
Madam, I was saying that I wish that
Mr. Bhupesh Gupta had read his own
speech which he had delivered on
the solemn occasion when the Pro-
clamation of Emergency was approv-
ed. I know he talks so much and so0
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often that it is not easy for him to
remember even what he said during
the last session. I do not want to
remind him of his coneluding words
which have already been read out
here but I would like to tell him that
he had said that the emergency will
remain so long as China maintained
its present posture, so long as ste did
not see the way of reason and sc long
as she persisted in aggression and
occupied India’s territory,

Dr. SurmmMATI SEETA PARMA-
NAND: That was a written speech.
So he cannot remember.

Surt BHUPESH GUPTA: 1 re-
member what I said.

Surt MOHAN LAIL SAKSENA:
Anyway T have got this here and I
can pass it on to you. Now, I would
like to know, has China changegd its
posture?

Surt BHUPESH GUPTA: I sgaid
that China should get back beyond
the 8th September line

Sur1 MOHAN LAL SAKSENA: I
have got his own works here.

Madam, I submit that China
has not changed her posture,
has not seen the way of

reason and is still an aggressor. My
friend, Mr. Ramamurti, said that it
is a dispute. I would like him to
commit himself, What does he think?
Does he believe or does he not
believe that China is in occupatitn of
Indian territory? 'That is what I
wani{ him to commit himself to. He
says that the emergency has to be
raised because the emergency is not
there. It may be that we are not
satisfied with the performance of the
Government. I know Mr, Nanda him-
self has pined for re-capturing the
spirit that was displayed on the
occas’'on when the emergency was
proclaimed, I know the Government
has not been able to make full use of
the opportunity that came its way but
that does not mean that the emer-
gency does not exist. The sensz of
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emergency may have deadened, The
party in power may not be reai:s ngits
full responsibility at this crifical
junciure but nevertheless the emer-
gency remams. And 1t has become
gravern because-here is not on y China
which 1s prepared to sacrifice half o1
1ts popu ation to dominate over Asia
it not over the whole world, bu there
15 also Pak.stan which 1s prepared to
cut its own nose to spite India and
when the two have entered inlo an
unholy combination against India the
emergency has become still graver.

With our border exiending to thou-
sands of miles—between Ching and
India it is 2300 miles and between
India and Pakistan it is several thou-
sand miles—the danger is always
there. In Tibet as you know they
have built up a stronghold and with
all their military preparations there
it is just like some robber sitting on
your roof who can descend on you
any time. If the Government is not
doing what it should, then it is up to
us to press it to do the needful, It was
suggested over there that as Prime
Minister has stated that  because
Pakistan has not come tp some agree-
ment with us at the Ministers’ meet-
mg therefore the  concessions had
been withdrawn, similarly since
China has not accepted the Colombo
proposals we should withdraw our ac-
ceptance and we must now do some-
thing to get back our territory. I
agree with that but who is to decide
when we are in a position strong
enough to get back our territory? The
Prime Minister has never said that
he agreed to the occupation of the
territory by China. He has only said
that he accepts the Colombo propo-
sals During all this time the Gov-
ernmeny may have failed tg act in a
manner in keeping with the emer-
gency; but the argument given by
them is not logical. They ask, if the
emergency is there, why do you hold
by-elections? If the by-elections were
not held, the party in power would
have been accused of utilising the
emergency for keeping up its major-



731  Resolution re ending
[Shri Mohan Lal Saksena.]

ity. So if the by-elections are held
then the fact ig used as an argument
for lifting the emergency. Because a
number of Communists have been
released in different States—though
a small number of them still remain
in detention—Mr, Bhupesh Gupta
comes forward saying that there is no
need for the emergency but I would
like to remind him of his own .
(Interruptions) 1 have no time As |
said, the sense of emergency may
have deadened and we must reming
the Government to take necessary
measures. There might have been
misuse or abuse of the provisions of
the Defence of India Act but that
does not mean that there is no
emergency. If there has been any
such abuse we must press them to...

Surt BHUPESH GUPTA: The
greatest emergency in the country
today is Mr. Nehru's illness which

has caused confusion in the Congress
Party.

Tee DEPUTY CHAIRMAN: Please
sit down, Mr. Gupta,

Sarr BHUPESH GUPTA: The
party is confused; the leadership is
ennfused.
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Serr MOHAN LAIL SAKSENA:
About the Prime Minister's 1liness,
the House will remember that while
speaking on this emergency I had
submitted that the Prime Minister
should conserve his energy and time
and I have been pressing for it over
and over again,

Sart BHUPESH GUPTA: But you
do not need Defence of India Rules
for it. You need a good doctor and a

better Congress Party.

Tue DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, you have had your
say.

Surr MOHAN LAL SAKSENA:
So I was sayhg

Tee DEPUTY CHAIRMAN: 1t 1s
5 o'clock now. You may continue
later. 'The House stands adjourned
‘11 11-00 A.M, on Monday.

The House then adjourned
at five of the clock, till eleven
of the clock on Monday, the
17th February, 1964



